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Sixteenth Loksabha

an>

Title: Introduction of the Code on Wages Bill, 2017.

HON. DEPUTY SPEAKER: Now, we are taking-up Revised Supplementary List of Business, Item A,
Shri Bandaru Dattatreya.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
BANDARU DATTATREYA): Sir, I beg to move for leave to introduce a Bill to consolidate and amend

the laws relating to wages and bonus and matters connected therewith or incidental thereto.

HON. DEPUTY SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to consolidate and amend the laws relating to
wages and bonus and matters connected therewith or incidental thereto.”

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I strongly oppose the introduction of the Bill. This
Bill 1s circulated today morning at around nine o’clock. It 1s a very important Bill where structural
changes are being brought in the Labour Acts like Minimum Wages Act, Payment of Gratuity Act, etc. |

am not going into the details of it because of paucity of time.

My first objection is that the Bill was circulated only today morning around nine o’clock, and a
Supplementary Business is being brought in the House for the Bill to be introduced. This can never be
agreed upon as per Rule 72 (2) of the Rules of Procedure. According to Rule 72 (2) of the Rules of
Procedure: “A Member is entitled to raise objection regarding the Constitutional or Legislative
competence of the Bill and can be opposed at the time of introduction of the Bill.”

Today, at this time, I am not able to oppose the Constitutional as well as the Legislative
competence of the Bill. It is because I could not go through the contents of the Bill. It means that the
right of a Member 1s being infringed, which cannot be allowed. I am saying this because this is affecting
the entire workforce in the country. The Government of India is going to bring drastic labour reforms,
and the Government of India is going to codify 45 labour legislations into four legislations. The first
legislation is coming to the House in the last moments of the Session when it is to be concluded and that
too in a hurried and hasty manner. Why is the Government bringing this Bill in a hurried and hasty
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manner? It means that you want to avoid the opposition to the introduction of the Bill, which cannot be

allowed. This is my first objection.

[ got these points within the limited time that I could go through the Constitution as well as the
Rules of Procedure. Otherwise, if you go through the contents of the Bill, then we find that so many
existing labour legislations are being drastically changed. So, we could have made so many oppositions
relating to Constitutional as well as on Legislative competency. Since, | could not go through the Bill

in-depth, so I am making some objections for the time being.

My second objection is that this matter comes under Schedule Seven List 3 and entry number 22 -
- Trade unions, industrial and labour disputes; entry number 23 -- Social security and social insurance,
employment and unemployment; and entry number 24 -- welfare of labour including conditions of

work, provident funds, employers’ liability, workmen’s compensation, invalidity and old-age

pensions and maternity benefits. It means that most of the labour legislations are coming within the
jurisdiction of the Concurrent List or the subject comes under the Concurrent List. The Concurrent List
means that the State as well as the Union Government is well empowered to make legislation. I do
accept it and if the Parliament is making a legislation on labour laws, then definitely it will override the

State legislations.

Not only in Kerala but in almost all the States, many labour legislation in respect of payment of
wages, fair wages and other legislation are still there and the Government of India is going to codify the
labour legislation. First code is regarding wages. But unfortunately, none of the States in the country is
even consulted. That means, it is totally against the federal principles of the Constitution, which is the
basic feature of the Constitution. Now, the Government is trying to alter or attack the basic structure of
the Constitution. That cannot be allowed. Since it is a matter concerning the Concurrent List, States

should be consulted before making such labour reforms. That 1s my second objection.

Third is about the Payment of Gratuity Act. You are well aware.... ... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS WELFARE
AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS SHRI S.S.
AHLUWALIA: This is not a point of order.

SHRI N.K. PREMACHANDRAN : This is not a point of order. Kindly see... ... (Interruptions)

SHRI S.S. AHLUWALIA: He is objecting to the introduction as per Rule 72, which categorically says,
you can object on the ground whether the Bill is within the competence of Parliament to pass such a law
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or not. He 1s showing his own ignorance by saying that he has not gone through it, etc. It is a new Bill;

it 1s being introduced. Now, he started discussing the merits of different labour laws. That is not the
purpose.

SHRI N.K. PREMACHANDRAN : Hon. Minister, you are absolutely wrong. Kindly withdraw the
observation you have made — ignorance of the Member. Why am [ ignorant? It is because of you, and
the Government. You have circulated the Bill only today morning. How can we be well versed with the
Bill? You are denying my right; you are denying me the knowledge of the contents of the Bill. And the
Minister is saying that it is Member’s ignorance and a fault. Kindly withdraw that observation.

SHRI S.S. AHLUWALIA: This 1s not happening for the first time. Tomorrow, the House 1s going to
adjourn. We are only introducing the Bill and the Members would have enough time to go through the
Bill before passing it. ... (Interruptions)

PROF. SAUGATA ROY : What is the hurry?

SHRI N.K. PREMACHANDRAN : Ahluwalia ji, kindly hear my third objection. Without hearing the

third objection, he is saying this. I am not on a point of order. I am opposing the introduction of the Bill.

Third 1s concerning the Gratuity Act. Hon. Minister has assured before the House and outside that
the gratuity will be enhanced from Rs.10 lakh to Rs.20 lakh. He said that he is giving priority to that
and that it will be brought in this very Session. That was the assurance. The Payment of Gratuity Act by
which Rs.10 lakh will be enhanced to Rs.20 lakh and would benefit the workers. Those workers who
are getting retrenched or retired will be losing the benefit because they would be getting the benefit only
prospectively. When the Payment of Gratuity Act is to be amended so as to enhance the gratuity from
Rs.10 lakh to Rs.20 lakh, the Government is bringing a labour code Bill by which the right of the
workers to get enhanced gratuity will also be infringed. Therefore, that is my third objection to

introducing the Bill.

These are the three major objections; legislative competence is well there because Concurrent
List 1s there, Article 72(2) 1s there. Hence, I am fully within the competence of my right to oppose this
Bill. With these words, I conclude. Thank you very much. ... (Interruptions)
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SHRI BANDARU DATTATREYA: Hon. Member, a senior Member, is interested in the rights of the

workers. I fully agree with him. ... (Interruptions)
PROF. SAUGATA ROY : Then, you withdraw the Bill. ... (Interruptions)

SHRI BANDARU DATTATREYA: Regarding introduction of the Bill, he was mentioning three things.

One is about 44 labour laws, which would be dealt with in four stages.

There are going to be four codes. One 1s the Code on Wages. This 1s the Bill that [ am
introducing. I will speak only about the intention of the Government about that. The Second National
Labour Commission had given its Report in 2002 stating that all the labour laws should be tuned to the
present-day time. That was in 2002 and now we are in 2017. This is related to only four Acts. One is
about the Payment of Wages Act, 1936. Second one is about the Minimum Wages Act, 1948. The third
one is the Payment of Bonus Act, 1965. The fourth one is the Equal Remuneration Act, 1976. These
four Acts will be amalgamated into one Labour Code. My learned friend should understand that it is
being done only for simplification, rationalisation and also doing away with the cumbersome process. |
assure this House that no where the rights of the workers would be infringed. dg gt g & f_é'ﬂf[ ﬁ
g1 95y & faams 390 o Ut 81 ¢ 1 Safae I Sy Revse HRd1 § 1 3194 1 diF §1d §4dTs o,
Eﬂﬁaﬁﬂ'[m ISECE :IgT%I That is a separate part. Social security is a separate part. It is going
to bring a historical change in the industrial arena. g Q’ﬁﬂT & EﬁBTH o AR a9 E?f SITET Eﬂﬁﬂ{ E?f
STe & ugelt IR Sx # gfada mfam o smum endt T H Tifed SR sRinfed AR §|
g ﬂ's’ 3rgTfed Hylgl %I There are about 40 crore unorganised workers. Now, with this Code,

they may also be able to avail the universal minimum wage. It has a larger perspective.

I would request Shri Premachandranji, to go through this. ... (Interruptions) Let me complete. |
had a tripartite meeting. In the tripartite meetings, I convinced trade unions. Secondly, the Regional
Conferences were attended to by the respective Labour Ministers and the Labour Secretaries from the

respective States. It took two years for this process. I would also say that there will not be exploitation

of workers. Th Y BT TGS dal Ht Tl g1 ITHT fHfHH 3forg, I9d e 31w aforg Tde
Y firenm | g9fere ot ugd H ad S2ISaRM ol R IGT§ | U8 Had ScI8aH gl g1 Afb- a1 A |
3{TIHT THFTST | H 7 349 B, TR o Ui IR 91y 989 3/ €, Afdd 3 8739 | UisT
3T ST B g, §1 H SHAR I 3T fHed 81 ST TIRT 311y § fob S99 Twiigwie SoFeRE g
EI'IFIT%I Many new enterprises will come.%ﬂﬁﬁqﬁaﬁﬁ@:ﬁwaﬁm@m@%mm
8d Y AR U BT, 718 SSIeT oI giae firertt iR aoier & fed H g al T &% & 3119 @Rt
39 fordl &1 Sregel B & fog g2 3rHfd S|
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HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to consolidate and amend the laws relating to
wages and bonus and matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI BANDARU DATTATREYA: I introduce the Bill.
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